68

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHL

M.A. 81/2025
In

ORIGINAL APPLICATION NO. 563 OF 2023

IN THE MATTER OF:

News Item titled "MLA apprised of losses due to illegal mining in Doon

Assembly segment" appearing in Dainik Tribune dated 08.09.2023.

INDEX
Sr. No. PARTICULARS PAGES
01. Response by way of affidavit in compliance to the order 1-4

dated 03.07.2025 on behalf of Respondent no. 3, i.e.
SHO-Manpura, Police District-Baddi, HP.

FILED THROUGH
COUNSEL FOR THE RESPONDENTS No. 3

ANIL JARYAL

Chamber No.109, Block-03
Delhi High Court.

Email: aniljaryal07@gmail.com

Dated: 04.10.2025



69

1

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCII, NEW DELHI
M.A. 81/2025
In

Original Application No. 563 0f2023

IN THE MATTER OF:

News Item titled "MLA apprised of losses due to illegal mining in Doon Assembly

segment" appearing in Dainik Tribune dated 08.09.2023

RESPONSE BY WAY OF AFFIDAVIT IN COMPLIANCE
TO THE ORDER DATED 03.07.2025 PASSED BY THE
HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCIH, NEW DELHI, ON BEHALF OF RESPONDENT

NO. 3.

Most Respectfully Showeth:

J, Sub-Inspector Vipan Kumar S/o Late Sh. Khushi Ram, age 52 years, resident of

Post Office Jakhera, Tehsil & District Una (HP), presently posted as

Village &
Police District Baddi,

Officiating Station House Officer, Police Station Manpura,

I1imachal Pradesh, do hereby solemnly affirm and state on oath as under: -
ATTESTED

1. That it is humbly su
Qat QLRSS NS

Nalagarh Ben. A pplicdiion 81/2025 in Origin

on 03.07.2025 and on the said date, alter hearing,
was pleased to re-open the proceedings and pass

bmitted that the above-mentioned Miscellancous

al Application No. 563/2023 came up for hearing

the Hon'ble Tribunal, having

carlier disposed of the matter,

the following order:

(} Scanned with OKEN Scanner



70

"3. Report though states that environmental compensation has been imposed

but no details have been given in respect of the steps taken Jor the recovery

thereof.

4. 1t is worth-noting that as per the said report, environmental compensation

has been imposed by SHO, Manpura and Mining Officer, Solan, HP. Hence,

issue of imposition of environmental compensating is required to be
T A UNarified. Thus, we deem it proper to issue notice to the Jollowing

) M I( 05‘4,5
f?

avondents:

Member Secretary, HPPCB, Him Parivesh, Phase-IIl, New Shimla,
imachal Pradesh 171009;

0/

"‘,f

(ii) Sub-Divisional Magistrate, Nalagarh, HP;
(iii) SHO, Manpura, Tehsil Baddi;
K\'TESTED (iv) Mining Officer, Solan, HP.

oath Ct:w%""'s . S‘J)gt notice be issued to above respondents for filing their response by way

ThiD
Nalag? of affidavit at least one week before the next date of hearing.”

2. That it is respectfully submitted that Respondent No. 3/deponent has duly
complied with the directions issued by the Hon'ble Tribunal. The compliance
has been carried out in letter and spirit in accordance with the _g'uidclincs
stipulated under the notification dated 18.08.2022 issued by Department of
Environment, Science and Technology pursuant to the provisions of the

Environment Protection Act, 1986.

3. That it is humbly submitted that the Hon’ble Tribunal has pleased to sought the

clarification that-

(} Scanned with OKEN Scanner
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“4. It is worth-noting that as per the said report, environmental
compensation has been imposed by SHO, Manpura and Mining Officer,
Solan, HP. Hence, issue of imposition of environmental compensating is
required to be clarified. Thus, we deem it proper lo issue notice to the

Jollowing respondents........"

4. In this regard, it is specific to mention here that the deponent/ respondent No.
3, being a Police official is neither competent nor has ever imposed

‘environmental compensation’ on the defaulters of Mining related issues. The

replying respondent No. 3 has curbed menace of illegal Mining under his
jurisdiction in compliance of the provisions of law laid down in Himachal

desh Minor Mineral (Concession) and Minerals (Prevention of 1llegal

5. That in compliance of the notification dated 18.08.2022 issued by Department
-syEBnvironment, Science and Technology pursuant to the provisions of the
,[.;gg;gﬁamenl Protection Act, 1986, the replying respondent had forwarded the

Oath Gom
Nalagarh. Dist 0] nmg challans to Ld. Sub-Division Magistrate (being an administrative

authority for Ld. NGT) for imposing the Environmental Compensation,
therefore, it is humbly submitted that the replying respondent has not imposed
the environmental compensation with respect to the averments made in the para
4 of the order dated 03.07.2025 passed by this Hon’ble Tribunal and the
environmental compensation has been further imposed by Ld. SDM in

coordination with state-level departments.

(} Scanned with OKEN Scanner
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6. That the present Affidavit may kindly be taken on record in the interest of

justice. ‘{
Depgm,‘“

No part of it is false and nothing material has been concealed there frem

Verified at Nalagarh on this 2" day of October, 2025.

ATTESTED
Oath Co"ﬁ;"’"" @W

Nalagarh, Distt. Sok 1 HP)

Certified that above wag declarmy aa
otathlsolernn afﬁrmatlon before mg
3eref Mln(s). this day of,0.2 - w2025

byShsme... \L|PAN AP
deponent, who is porsonh.l. h\r:’oc\'n t’t;

Certified that the above affidavit is i
read and explained to the deponent Me/ldentified by 51 [ C : e
who seems perfectly to understand Who Is personaly ki, own k;'ma“‘%h’\sh\

the same and signed the same in my
presgnee at the line of making thereof Oath Com éswm&
LN]
l0... 64@ Dcre. ARn /o mdad s
Oath Cofamis<ioner T"""--ﬁ&_‘-w..\-\‘.

Nalzgarh (t.:")

[, |
(} Scanned with OKEN Scanner
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-

Sml/Apopea NQ. e ‘.?,: _6_:...5’_EL:')_‘-.‘S_{K:?.\IU%SQI%AN OF 201

Inre:-

N L:S I{e'ﬁ T\‘TLED AR R QO AP?“.'sc,D 0\2 LOS.Q('j DU(: To
e e S T PRSP - 11,111 {1 (9 I 14 Petitioner(s)
TLLetrAL MINING \N DOooOM iy o THGRT
Asse Appellant(s)  Complainant(s)

virsus (8L SEG MenT ! APPeA{E\'M(n W DA TRIGUNE OATED - 08:09L3

i he counrt or T1ON UL MNATIONAL (REEM ToUunAL | DELHI

- ——— - s sDEfRNDANT (5)/Respgndent(s) Accused Know all to whom \ ﬁﬂOOf
thgse Present shall hat iywe .. YIEAN K UMW & PR S 0. MAN PukA., TER -

ol e BT " A ). ‘ﬁhfq pou . —

The above named................ Reg PQMD €T - =0 . OS5 ,

oy e sstevenss sanrasane seer
eesachssesnssrennasreere

-

........... wanwoesenssenee srns

|
|

AL JaRyAL  ADN _ D)ggg-‘,m{(:
da- 189, blo- B, DUC

do hereby appoint

z
5}
4
_ 43 N3 1 e T . 82
(herein after :al{ed the advocate/s) to be my / our A vocateé;u gl.aove—!- notednctse autharize him:- 8 % o |
Y GRm i
ngo
To act, appear and plead in the above-noted case in this court or in any other court in whic :;g?é A‘“
may be tried or heard and also in the appellate court including High Court subject to payment of fees b N
for each court by me/us. 25 ;
m
m

To sign file, verify and present pleadings, appeals cross-objection or petitions for executio!
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed

or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

AR

Yo file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes 3
that may anse touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all

other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

SIS FTI IS TSI ST TSI

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own 3cts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hercby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

N WITHESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

peen understood by me/us on this reresmmsrerssssssDBY Ofcsssessssiannnnnnn 201 Accepted subject to the terms of
the fees.
Advoca Cliept Client _

= I Identify the Signature/Thumb Impression olw

. . S |

Tl \6 sushlRuRR Manaura

; ey uce Distt. Beddi (H.P.)
Al Jp '
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